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THE DEPUTY CHAIRMAN; He
must be in the Lok Sabha (Interrup.
tions) He is in Lok Sabha. He tvld
me that he is going there. He may be
coming. I can ask somebody else to
Jay the Papers. Mr. K. P. Singh
Deo. You may lay the Papers on this
behalf.

Ordinances under article 123 of
Constitution

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI K. P.
SINGH DEO): Madam won behalf of
SHRI RAMESHWAR THAKUR: I lay
on the Table a copy each (in English
and Hindi) of the following Ordinan-
ces, under sub-clause (a) of clause (2)
of Article 123 of the Constitution: —

(1) The Cable Television Net.
works (Regulation) Ordinance, 1994
{No, 9 of 1994), promulgated by
the President on the 29th Septem.
ber, 1994.

(2) The Contingency Fund of
India {Amendment) Ordinance, 1994
(No. 10 of 1994), promulgated by
the President on the 10th October,
1994,

(3) The Industrial Development
Bank of India (Amendment) Ordi-
nance, 1994 (No. 11 of 1994), pro-
mulgated by the President on the
12th October, 1994.

{4) The Special Protection Group
(Amendment) Ordinance, 1994 (No,
12 of 1994), promulgated by the
President on the 16th November,
1994,

THE DEPUTY CHATRMAN: No,
todav ig his duestion dav in the
I.ok Sabha. Todav is a question day
of Mr. Rameshwar Thakur in the Lok
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Sabha and, it takes some time {o¢ him
to come over here. He has not
reached and the othepr Minister has
laid the Papers on the Table. Tt s
quite in order.

Notificatijon of the Minisiry of
Home Affairs
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SHRI SATISH AGARWAL: (Rajas-
than): Medam, I am only drawing
your attention to Item No. 7 of todays
Order Paper regarding extension of
period of supersession of MCD for an
additjona] period of two months and
twenty-five days w.e.f. 6th Seplera-
ber, 1994. That period is already
over. What are they going to do
with regard to that? The supersession
veriod is already over and they are
laying this notification today. Have
they extended the periog further-
more or not?

THE DEPUTY CHAIRMAN: Cha-
7an Sahib, Agarwal Ji has some query
about the Papers to be Laid on ¢the
Table by Mr. P. M. Sayeed, listed in
today’s Order Paper at seriaj No. 7.
He says that the period of super-ession
is alreadv over on Tth September,
19994. (Interruptions).

THE MINISTER OF HOME AP-
FATRS (SHR'T S. B. CHAVAN): I
have been able to consult.. . ......
{Interruptions)

THE DEPUTY CHAIRMAN: Todsy
we have a new system.
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THE DEPUTY CHAIRMAN: Never
1ind. Let us consider thig to be &
rial. T alsc came yesterday and
aw this system installed.
Interruptions) .

SHRI S. B. CHAVAN; Madam, X
rould like to clarify the point which
hri Satish Agarwal has raised and
1at is shout the period having been
ver and what the Government had
‘one in the matter. We have still
xtended the period because I have
onsulted both the Congress and the
prosi‘ion on this point, the ruling
jarty in Delhi and also the Oppostion,
oth of them I have consulted in the
jatter and both of them do not seem
o be very keen to immediately hold
1e elections. ‘That is why it hag to
e extended. o3
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Report and Accounis (1993.94) of
-Hindustan Lax Ltd. Thiruvan_
thapuram
THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI PABAN
SINGH GHATOWAR): Madam, I lay
on the Table, under sub-section (1)

of section 619A of the Companies Acf,
1956, 5 copy each (in English and
Hindi) of the following papers:—

(i) Annual Reporg and Accounts
of the Hindustan Latex Limited,
Thiruvananihapuram, for the year
1993-94, together with the Auditor’s
Report on the Accounts and the
comments of the Comptroller and
Auditor General of Indig thereon.

(i) Review by Government on
the working of the ahove Company.
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REPORTS OF THE STANDING
COMMITTEE ON RAILWAYS

SHRIMATI SARLA MAHESHWA-

RI (West Bengal); Madam I lay on
the Table a copy each (in English and
Hindi) of the following Reports of
the Standing Committee on Railways

(1994-95) ,

(i) Seventh Report on Ministry
of Railways—Passenger Amenities’
(Action taken by Government on
the recommendations|observations
contamed in  the First Report of
Standing Commiftee on Railways).

(ii) Eighth Report on Ministry of
Railways—‘Doubling of Railway
Lines and Metro Railway Project ill
Calcutta’.

(Arction taken by Government on
the recomendations observations
contained in the Second Report of
Standing ommittee on Railways).

(iii) Ninth Report on Ministry
of Railways—‘Opening of New Lines
on Indian Rajlways’.

(Action taken by Government on

the recomendations observations

contained in the Fourth Report of
Standing Committee on Railways) .



